S| et s st A a

Securities and Exchange Board of India

Completion of Recovery Proceedings against Abhey Ram Dahiva in the matter of

lo Hotels Limited - ifi No. 22 f201 : ABVP 24

Recovery Certificate No. 2236 of 2019 dated June 12,2019 was drawn against Abhey
Ram Dahiya (PAN: ABVPD0924C) ["Defaulter”] for a sum of Rs. 8,28,353/- (Rupees
Eight Lac Twenty-Eight Thousand Three Hundred Fifty-Three Only) along with
further interest, all costs, charges and expenses incurred in respect of all the proceedings
taken for recovery of the said sum, for non-payment of penalty imposed by AO vide Order
No. ADJUDICATION/ORDER/SS/AS/2018-19/2341 dated February 28, 2019 in the

matter of Polo Hotels Limited.

In view of the payment of the amount of Rs. 8,43,353/- (Rupees Eight Lac Forty Three
Thousand Three Hundred and Fifty Three Only) due from the defaulter, the said Recovery
proceeding is hereby completed against Abhey Ram Dahiya (PAN: ABVPD(0924(C)
["Defaulter"] in exercise of powers under sub-Section (1) of section 28A of the Securities
and Exchange Board of India Act, 1992 read with Section 224 and Section 225 and Rule
12 of the Second Schedule to the Income Tax Act, 1961.
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